Protection/Safety of Key/Eye witness

#278.SHRI BHARAT KUMAR RAUT:
SHRI SANJAY RALUT:
Wil the Minister of HOME AFFAIRS be pleased to state:

(a) what protection has been provided to the safety of the key/eye witness(es) in a criminal
caze under the law;

(b) whether it is a fact that in general the witness (es) are not being provided any protection for
their safety resulting in their hostility ; and

(c) if so, whether Government is considering to make spedfic provigions in the IPC/CRPC far
enauring the safety of the key/eye witness (e of the case?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (&) to (c) Recognizing the need to provide adeguate protection to the
witneszes in criminal cases, the Law Commission in ite 198th Beport has made recommendations for
Witness Identification Protection and Witness Protection Programmes. Criminal law is in the
Concurrent List of the Constitution. The Report of the Law Commission has, been sent {o the State
Governments far their views/ comments.

Governmsnt funded highway projscts

*279.SHRIMATI T.RATNA BAI: Wil the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) what are Government funded highway projects;

(b) the details of such projects taken up during the last three years, particularly in Andhra
Pradesh region; and

(c) the eriteria for Government funding of such projects in Andhra Pradesh ?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (&) to (¢) Thia
Ministry iz primarily responsible for the construction, development and maintenance of National
Highways orly. National Highways projects are fully funded by the Gentral Government except thoee
projects involving private investment through Public Private Participation mode which are partly
funded. Criteria for funding are uniform for all States. The details of projects sanctioned in different
States including Andhra Pradesh during the last three years are givenin the Statement.

Statement
Year National Highway Mainterance & Central Roads Special
(Origiral) (NH(OY) and  Repair (M&R)* Fund (CRF) Accelerated
Improvement in Riding Reoad Development
Quality Programme Pragramme for
{IRGP) North Eastern
Region
SARDP (NE)
1 2 3 4 5
2006-07 626 228 626 40
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| 2 3 4 5

2007-08 lelel 326 423 22
2008-09 089 235 1224 &8

The MNational Highways Authorty of India has awarded 19 works under NHDP (Na‘uonal Highway Development
Projact) from April, 2005 to June, 2009.
* nformation from Chhattisgarh, Gea, Gujarat, Maharashtra, M.P. Rajasthan, Tamil Nadu, Puducherry, Daman Diu

& Dadra Magar Havel is being collected and will be laid on the Table of the House.
Upgrading AN-32 transport aircraft

#280.SHRI VIJAY JAWAHARLAL DARDA:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of DEFENCE be pleased to state:

(a) whether in view of crash of Russian built AN-32 transport aircraft of the Alr Force,
Government has signed a deal with Ukraine to upgrade the ageing planes;

(b) if so, under what terms and conditions Goverrment has signed a deal with Ukraine
Government;

(o) what were the conditionalities at the time of acquisition of Russian AN-32 aircraft;

(d) whether the Russian Government has since followed the conditionalities in supply of AN-32
aircraft;and

(&) ifso, the details thereaf ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (&) to (&)t A contract for Total Technical
Life Extension (TTLE), Overhaul and Re-equipment of AN-32 fleet has been concluded with Spets
Techno Expart, Ukraine to overhaul and upgrade these planes, as part of the IAF fleet management
approach. The project includes calendar life extension upto 40 years, overhaul and re-equipment of
AN-32 aireraft. There were no conditionalities at the time of acquisition of AN-32 with the Russian
Government.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Setting up power Plants in SEZs

1251, SHRI JAl PRAKASH NARAYAN SINGH: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether there is difference of opinion between Department of Commerce and Department
of Reverue on the question of setting up Power Plant in Special Economic Zone (SEZ);

(b) if =0, the detalls thereof;

(2} what will be the revenue loss by means of waiver of taxes and duties to the Government if a
Captive Power Plant is set up ina SEZ both in the pracessing or in the non-processing area; and

{d) how Government is planning toiecover this revenue loss ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (&) to (d) The guidelines dated 27th February, 2002 an
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